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^^plicant seeks grant of temporary status

u« a. f, 1. 9, 96 an d wages fo r the p erio d on e

Shri Keshav Datt who he claims is his junior was

engaged in preference to him,

2. Aoplicant had earlier filed 0 ,-A.No , 2 68 7/96

claiming temporary status an d regularisation as a

Casual Labour on the basis that he had rendered sar\/ice

of more than one year ( from 31,8,95 till 15,11,96)

ulth respondents. That On was disposed of after

hearing both parties by order dated 21.1.98 in which

it was held that applicant's claim had no legal basis.

Respondents were howeuer directed to consider reengaging

applicant only as and uhgn work became av/ailable

in preference to junio rs/freshers only in terms of

the scheme and the law laid dbwn d.n the subject,

3, Meanwhile Shri K. Datt had also jpp ros ched t he



Tribunal in Oa No«1 660/^7 against his di ssngagen ent.

uhi ch ijas disposed of after hearing by order dated

19,9.97, with certain directions, including

consideration For reanga gain ent in p re fe ranee to

outsiders and those uith overall lesS'er length

of past service subject to avail Rbility of uo rk;

and upon reGngagem ent_, consideration for grant of

tenporsry status.'

4. Respondents adnit in pars 3 of their reply

that pursuant to the aforesaid order dated 19,9,9?

in 0 A No,1SQ3/97 Shri Kashav Datt has been engaged

and has also been granted tOTporary status, which

implies that he (Xsntinues to be so engaged, uhile

applicant was engaged only from 12,5.^ to 11.B,£B

and then from 6,10,^ to 4,1,99 on which date he

was disengaged,

5. Responddits thmselves adnit that applicant

was initially engaged on 1,9,95 while 5hri Keshav

Qatt was engaged n es rly Smooths l3tex->on 27,2. 96 ,

S. Un der t he ci rcum s tan ce, . i f r e spon den t s ha va

engaged Shri Keshav -Datt and also granted him

temporary status they cannot ignore the claim of

applicant uiho ua s initially ajpointed prior to

Shri Keshav Datt®

i^pli cant's prayer for temporary status

w. e,f, 1,9, 96 cannot be acceded to, that grayer

already having been considered and rejected vide

order d§ted 21.1,98 in 0 . a.No . 268 7/ 96 which

operates as Res Dudicata. opplicant's prayer

for wages for the oeriod Shri K. Ctett was engarged

in preference to himself «lsa canon f h
I  -J..JU cdiinot be acceded
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to as appl i can t . canno t be paid for the period

h 0 di d n o t uo rk,

8. Houever, as respondents have reengaged

Shri K, igatt, uho uas initially engaged much

after applicant, this 0« c\. is disposed of uith

a direction to respondents to consider engaging

applicant al so , fo r a continuous basis^on the

equitabl e p rin dpi e of 'first cnme, last go',

and pass a detailed, speaking and reasoned

order in this regard uithin tuo months from

the date of receipt of a copy of this order.

Upon reengagem ent, applicant may work out

his rights for grant of temporary status in

accordance uith the rules and instructions on

the subject,

9, ■ This 0,,o, is disposed o f in ternis of

Para 8 above. No costs.

r

(S.R, TDIGE)
SficB Chairman (,q)
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